
LOK SABHA DEBATES

LOK SABHA

Tuesday, February 21, 197B/Phalguna
2, 1899 (Saka)

The Lok Sabha met at Eleven of the 
Clock,

[M r. S peaker  in the Chair]

RE. BUSINESS OF TIJE HOUSE

MR. SPEAKER: I have to iiiform 
the House that I have made a change 
in the order of busines:, ic taken 
up today. The item regarnintr pre
sentation of Railway Budget will be 
taken up before the item rc-garding 
Calling Attention and Nctirei, u:.der 
Rule 377.
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MR, SPEAKER: I have hoai i you. 
Please give an appropri:ttn »r.otjce 
under Rule 184. I will p,iaco iL be
fore the Business Advisory Committee 
this afternoon (Interruptions) I
will give you an opportunity to 
discuss this. (Interruptions) I con
sider this a very serious matter. 
Please hear me (Interruptitns) Will 
you kindly hear nie? I rox'sider this 
3560 LS— 1

a very serious matter. I am trying to 
give you time tomorrow itself lor dis
cussion. Please give a notice under 
Rule 184. I will try to give you time 
for discussion tomorrow itself. I con
sider this a very important matter.
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MR. SPEAKER: Pleai.e hear the
Leader the Opposition

SHRI YESHWANTRAO CHAV AN
(Satara); It is a serious matter___
(Interruptions) Our Congress Party 
hcid nothing to do with it and I should 
like to make it clear on this occasion 
itself.

SHRI KANWAR LAL GUPTA: Let
us have an enquiry into that matter.

SHRI K. GOPAL (Karur): We are 
prepared to have an enquiry. If you 
have an enquiry, it will expose the 
RSS.

SHRI A. BALA PAJANOR (Pondi
cherry): On behalf of the All mdia 
Anna DMK, we take serious notice of 
this. I am happy that you also are 
taking serious notice of it. I wish that 
this discussion is taken up immediate
ly, with your permission. The Leader 
of the Congress Party has categorical
ly stated that his party had nothing
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to do with it. If this type of thing is 
allowed to continue, tomorrow I am 
afraid they may even wash Parlian*enl. 
The entire country is agitated and the 
whole thing will flare up like anything.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour); What has been done is a 
cognisable offence under the Untouch- 
abilities Act. Therefore, let the H*;me 
Minister be requested to make a state
ment on the floor of the Jio\ise and 
then we should have a discussion.

SHRI KAN WAR LAL CUPTA: Let
there be a discussion after the state
ment of the hon. Home Minister___
(Interruptions)

MR. SPEAKER: Please resume your 
seats now. I have already assured 
you that I shall try to give lime to
morrow for a discussion. But I must 
consult the Business Advisory Com
mittee; there will be no difficulty about 
that, I hopa. I would also request the 
hon. Minister to be here tomorrow; but 
I do not know whether the hon. Home 
Minister will be available tomorrow. 
If he is not available tomorrow, I will 
have it on the 23rd.. (Interruptions). 
If you do not want the Home 
we can have it tomorrow itself; I have 
no obiection.

SHRI JYOTIRMOY BOSU: The Home 
Minister should make a statement to
day, appraising the House of Uie cor
rect situation. Then you can take a 
decision in the matter and discuss it.

MR. SPEAKER: We have had enough 
now.

SHRI CHITTA BASU (Barasat): Our 
position is that the Home Minister 
should make a statement and the 3 \ use 
should discuss the matter. Without 
the statement of the Government it is 
not possible for us to take part in the 
discussion.

May I have your attention, sir?
MR. SPEAKER: How can I 

you?
(Interruptions)

SHRI CHITTA BASU: My point is 
that the Home Minister should make 
a statement.

(Interruptions)
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MR SPEAKER: I have assured you 
that I will find time f ̂ r discussion 
tomorrow. I will also reqi’c.-t the 
Home Minister to be present. There
fore, kindly give notice under Rule 
184.

SHRI CHITTA BASJ: Ma. I re
quest you. . .

MR. SPEAKER: No more. Mr.
Kanwar Lai Gupta.

(interruptions)

MR. SPEAKER: Mr. Bagri, we
have had enough disc^i‘̂ >ion.

(Interruptions)
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DR. SUSHILA NAYAK (Jhansi): 
This is not the thne ^or it. It is a 
new procedure he has started. Dur
ing question hour, nothing else- can 
be taken up. Please do net allow 
such things.

MR. SPEAKER: Wha' do you want 
me to do? Mr. Bagri, I huve already
assured you that I will lind time to
morrow.

{Interruptions)

DR. SUSHILA NA^'^R: This is a 
wrong methodology. These matters 

should come after the Qu^ ŝtion Hour.
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©RAI. ANSWERS TO QUESTIONS

Appointment of New Chief Justice of 
India

*1. SHRI KANWAR LAL GUPTA: 
SHRI D. B. CHANDRA 

GOWDA:

t
Will tht Minister of LAW, JUSTICE

a n d  c o m p a n y  a f f a ir s
be pleased to state:

(a) whk'ther it is a fact that there 
is a controversy, as reported in the 

^ress, on the appointment of new 
Jusi.ice of India;

[ (b) when is Government appointing
the new Chief Justice of India; and

(c) WlLit principles are weighing 
with the ( Government for such appoint
ment?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) to
(c) There was some controversy on 
the appointment of the new Chief 
Justice of Tiidia. Government have 
since announced the appointment of 
Shri Justice Y. V. Chandrachud, the 
seniormost puisne Judge of the Sup
reme Court, as Chief Justice of India 
with effect from 22nd February, 1978. 
In view of the controversy that had 
arisen, the Government decided to 
make the appointment after co^nsult- 
ing the Judges of the Supreme Court 
and the Chief Justices of the High 
Courts.
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